Tripura Forest Transit Rules, 1952

As amended upto 7" Amendment dt.11%" April,2022



GOVERMNEMT OF TIIDPURA
FOREST DEPAIUTMENT

NOTIFICATION

NOL1Y ) Dated, 29041952,

]

I exercize of the g"\(‘)\aezg conferred by Section 41 and 42 of the Indian Fore

13
oy
¥

1027 (V] of 19273, read with Notification No.104-J, dated the 24" August, ‘ziﬁ,‘i‘ét

by the Governmen: of
- e u N 3

]i‘s.i:i‘az in the Ministry of States as amended. the
ake the following rules for the regulation of transit of 1o
v for breach thereof -

_._.

TRANSIT RULES

= (1) No umber or ciher forest produce, includigg.dhan ;;f;\ad-umbr«;lia handles ma.

ansporied except as under Paragraph 12 along any path road or stream unle
d and accompanied by a permit, or by a transit pass issued b}' a Forest O
specifving therein - '

fav)
——

12 name of the owner of the forest produce,
e numbar of pieces and desenption and | in the case of timber, dimens
e mark or marks, if any, and

—
=

) oy
[

the date of 1ssue and the date up to which the transit pass will remai in foree

2y The permt for collection of torest
L P

will be considered sufficient in regard to i
o i

produce other than umber and firowy
the movement of the produce wiil
There shall be no movement of

any other place within oy bevond the jurisdiciion
valid transit pass.

tion of the i'mrﬂ':t teat of the ongin

wd from s
without being cove

2 (1) The transit pass for movement of all Kinds of forest produces wall be insiwd
Iree of HENRY chai'gﬁ: an :’r:ﬁf:ipi of written ap—p ication {rom the ovwner ol such fores i'\s'aw‘ifa:ar

or proauces after making such inguiry as the (Hhce; avthonzed 10 18s5uc the tansit pase
deems it and consider nacess arv and on realizaton of such dues. 11w }

(n‘:\-rrmm‘m for such forest ;vmdau or produces. No transit pass with be

Bowrs of sun-rise and after the hours of sun-set. The ta

sestination for which it is granted within the Territory of Tripwa S

to be cansporied bovomd the tereitorial jurisdicnon of the state, o shall be s

the Forest Oficer techoree of the Range of this Stare having the juned

state bonndar, throuels which the route of export passes and o mesh moeeat foes




el Bave o be obtained from such Forest ofheer mn-chiarpe of such Range, Hoany fores
;m){iuua 15 10 be neporied (o this State, the transit pass {or such forest produoce <hu!1 AL

o be surrendered o the Forest Officer in-charpe of the area nearest o the pince ¢
of the same through which it transported and shall obtaim a fresh transit pass.

{20 For movement of GUmber within the State, the oripimating siztion may msuc the
transit pass form
m this ¢

sovement of forest produce under the sipnature of the compeient Qifcer

1

rd allowing tansport of such forest produces {rom ongmaiing station Lo the

final destination within the Sate. In" exceptional circumstance, when it bm-«'wrzw:
necessary (o 1ssue re-ransit pass, the owner of the forest produces shall have w a
wrting for issue of re-transit pass indicating the reasons therefor to the Forest UE ey
having the territorial jurisdiction over the area where the forest produces are, who wil]
thereafier send it {0 the Divisional Forest Officer concerned through pm;wr channe! with
his detailed remarts and certificate regarding the lepality of the forest produces prope
i e tranepe

=

ted ~with re-transit pass. The re-transit pass shall be ssued only 1f writter

permission in this re; Bondividua

d‘a

d 15 obiained from the Divisional Forest Officer inca
se on their individual merits. The transit passes are (o be signed by the lssuing Officer
with his name in copital letters in the bracket under his signafure with clear official seal.

“Provided that the Divisional Forest Officer may authorize the Forester in-char
the Industrial Fstate to issue re-transit pass. for transport of processed timber from
notitied Industrial Estates within his Territorial Forest Division in which case writien
permission from the Divisional Forest Officer will not be necessary”

£
O

(3) The order from the competent authority for issue of transit pass shall have w©
rded on the application praving {or 1ssue of transit pass and on the basis of such
order oniy. the transit pass can be issucd. The delivery of the transit pass is 10 be give
only to the owner of the {orest produce and not w0 anyone else unless authonty letter fz'u:.:n‘:
i

1

the owner of the forest produce is there o deliver it to his authorized agent Wi

bhe recor

sC
signature shall have o be duly attested by the owner of the {orest produce m the authory
|
WHLeT.

() AN the transit pa

=5 are 10 be surrendered 1o the ngarest Forest Ofhice hoving
the territorial k;ur;:rmmo over the arez of destination soon afier armval of the
produces at its destination. All such transit passes on receipt are 1o be entered 0 a regl

and all such produces are to be veriflied and verification results recorded i the register
The surrendered transit passes are 1o be preseribed carefully and not 1o be destroned
swithout having order from the appropriate authority for their destruction.

3 No transit pass can be issued on the strength of saw mit transit pass
byoany Sowmill or on the basis of any chit of | m;»t: ssued by any \ﬂ\'milL
sanvoniis deonot hove O
required ander Trinum

e Heence or hive the leena hut do not subg the retums as

1 ! 3

Forest (stabhishiment and Ru‘uia!u‘ms of Sawmils ond other
Rule. 1985 o has netther the Hicenee aoi submit the seiurms as
Piransil pass and e cash mcmo dssued by the Smwmidlh or

Phe Soawnm

. . i . . . . R
crlicr vt vt Jue send of e Soseit er Vi aoad stonotuee of the ovner” R Manase




. e

thereon muv, howeyer, he aveepied for the purpose of rssiing transit pass 'pmud«f\‘? that
such Sawmills have the vabid ficence and subimit the fattory returns ws aforesond
repularty without any default and such returns have heen duly checked and the stocks
verified,

() No transit pass shall be issued without or hefore physical verihicabion ot the
forest produce and witheut being sure that all the does povable to the Government for
such forest produce have been paid.

{7y No fransit or re-fransit pass can be issued by a Forest Officer. even thouuh

R‘uch Forest Officer may otherwise be competent 1o 1ssue such pass vnless the Officer
suing such transit or re-transit pass is fully satisfied that the forest produces are witlun
his jumsdiction. he has verified the forest produces physically and is sure that there 15 io

_ 1E eoaiity and there 15 1o dues p ayable to the Government for such forest produces.

-

a. (1) Any person Importing, exporting or moving mto, from or within, or who has
imported, exparted or moved inte, from or within the State of Tripura any forest produce.
shall present it to the Forest Officer in Charge of the Place of ongin or entry of the forest
produce, or to the Forest Officer in Chdf”(’ of the area nearest o the place of origin or
eriry of the same through which it s transported, for examination and check. and shail
pay the amount, if any, due thereon and obtain a fradsit pass in Form C of the Appendn
to these rules,

{2) No person shall remove or cause to be removed from the State for the
purpose of trade or othenwise any timber and firewood to any other place outside th
State and no trading depot shall be set up or established in the State at any place without

iicence for such purpose from the Divisional Forest Officer having the jurisdiction cver
the area subject to approval of Conservator of Forests of the Circle.

{37 Every application for grant of licence under the aforesaid Ruie s :
made to the Divisional Forest Officer having the jurisdiction over the area in the Form
appended to this Rules and on payment of non-refundable application fee amounting
R 1.000/-.

(4) Every order granting or refusing a heence under these Rules shall be
wriling and in case of refusal. shall contain the reason, therefor. The licence fec of
Rs. 2,000/ shall be paid and deposited in Government Treasury/ Sub-Treasury by challan

and the receipted copy of the challan must accompany the hicence,

(%) The conditions of the lcence, the route or routes through which the umbers/
fire woods are 10 be ransported 1o a place outside the State and e period of validin of
the heence shall be zuch as may be noufied by the State Government vt the Offien)
Gazete.

Provided that the conditions of the Heenee and the pertod of s iy i v

tor different catenaries of tmber,




Provided further that such penod of validity shall not exceed 6{s1x) months,

(G) Lvery heence granted ender this Rules may be repewad. An dﬂplmpzu‘wr\ for
reinevwal of Nicence shail be made in Form- B3 awith 30 (thiny davs before the expiry of th
heenee Th J visional Forest Officer hoving the juniediction over the ares shall «

reecint of appl r‘w:mn for renewal of licence make such inguiry as he may think it :11'1\’1
it o period of 60(sity) davs from the date of receipt of such application, cither prant
or refuse 1o grant renewval of the licence )

Provided that no renewal of hecence shall be pranted unless the Divisional Forest
Officer iy satishied about the location, availability of the raw materials, linancial ¢ \apam,g
pzzst records 1n business end relevant antecedents of such person. Where the Divisional
Forest Officer refuses to grant the renewal of licence. he shall record the reasons thers for
and such Ieasons shall be communicated to the persen m writing. For the purpose
mgpnry under this Rules, the Divisional Forest Officer may enter into or upon any land,
survey and demociat the same, make a map there of or authorize any Officer 1o do so and
aiso call for such documentis as he deems necessary for ascertaining the ment of the
application. '

Provided further that no application for renewat of Heenee shall be rejected unle
the holder of such licence has been given an opportunity of presenting hh case and unless
the Divisional Forest Officer is satisfied that the .App?ic,aur\n for such renewal has been
made after the period specified there for or anv stalement made by the person making
such application for grant of renewal of the licence was incorrect or materially false or

such pu’%ﬂ’i has contravened any of the terms and conditions of the liconce or any
WO\. ision of the Indian Forest Act or the Rules made thereunder or such person does not
fulfill the terms and conditions for such licence.

{7} The quantity of timber and fire w ood which will be permissible {or export by a
licensee shall be determined on the basiz of availability of forest produce a after

¢ o the nezds of the local people of zhe State and those of the Forest trade hicence
hwlder for trading in forest produces within the State mecting the requirement of the
poople of the State.

The Forest Cfficer on receiving application for a transit pass shall, before issue of
the wansit pass. examine the timber or other forest produce for which it is required snd
savisiy iimself that the Torest Department has no claim, or no further claim to any royalty
or fees on account of the tmber or other forest produce. or in the event of any rovalty or
fees being due. shall realize the same in accordance with law and the rules prevaihing.

ANN person amporting, c\'porliiw or movig mber or mhm forest produce nto,
oo within Fripera shalls when required ?u sa. produce the transit pags wa bForest
N Dol I :

e Police Otficer and allow exanination of the produce.




JOFErE

A

And alt velieles, carts, conto apnmals, boats, refts and all persons carmying

pr-:}{ uees must stoen ol

forrest
t the Check-post and Drop Gates and hdii also offer such forest
uces along with the supporiing documents for necessary checking and examination
1‘;}‘ forest Officer or Police Officer on duty at such Check-post and drop Gate Non-
sloppage of such. vehicle, carts crafis, animals. boats. rafts and persons carmying fores:
nroduces al sueh Check-post and Drop Gate shall constituie s hreach of this Rule

6. Al timber and other {orest produce to which these rules apply or any crafis, car
or vehicle suspecled 1o contain such produce shall be hahle to stoppage by any forest
officer on any route or at any forest office in order that it may be produced, examined or
checked and that if az*}' amounts are found due payable on such produce such amaounis

mav be realized at the nearest Forest Gifice.

7. Produce not covered by a transit pass or a permit shall be Heble w detention for

MUY

And the forest produce not covered by transit pass shall also be liable to selzure
and confiscation by appmr\r%aw Court or by such Officer competent in this behall under
Tripura Forest (Esiablishment and Regulations of Sawmills and other Wood based

Industries) Rules, 1983

8. Every persen taking out such a transit pass shall unless specially exempied in

writing by the Divisional Forest Officer, on arrival at his destination with the timber or
other produce. deliver up the transit pass to the Forest Officer in charge of the nearest
Forest Station, and in the case of the Forest Office being situated in the same town o1
village as his destination, shall prf‘sﬂnf the timber or forest produce to the Forest Officer,
m-charge of that forest office for examination. '

O

5T BY AR

T BOOKING OR MC

The booking or moving
canes. agar. all pa

voair of tmber wn logs or round  or sawn, bamboos,
s and produce of medicinal plamts. honey, clephant wsks, hide, antlers,

dhart. umbrella handles. wild animals and birds is prohibited within the limits of the State
of Tripura unless such timher ete. as forest produce is covered by a Forest Departiment
wansit pass as prescribed under Rule 1 above, duly signed by the Divisional Forest
Officer or other persons awtharized by the Conservator of Forests, Such transit pass must
accompany the timber ete. in transit provided that the Conservator of Forests may direct
that the rule shall not apply (o any particular Hem giving reasons {or his decision.

TOPREVENTION AND REMOVAL OF CBSTRUCTION IN RIVERS

.]1<_ closing up or obstrucning of any tver. stream o channel or the bark of am
revers streany o chonmed used for the transie of tmber o other forest proaduce. o the

s;mpp;igc of navigation on te same s probiboed




The DO mav order any person who, by his act or neghgence has caused wuch
closure. obstruction or stoppage, W remove the same within a time specificd. or may
i i
!

cavse such obstruction to he cleared and recover the cost of such clearance Tom the
person by owhose 5ol or neg 31 pente it was caused,

REST PRODUCE OF P¥

(1} In respoct of forest produce of private forests and plots, the owner of which
have the right 1o remove the same with or without payment of rovalty. the following rules
shall be abserved:-

Reserved species of trees, rules for mariong, paym
8

i H .
sale markmy, ete. of the Forest Department and the rules framed below shall apply

1) In respect of other species of trees and other {orest produce Free Passos moy

[
be obtained from the Divisional Officer, without charge, or on payvment of forest
10 I

valuation (o the proper authority 1f such v aluation was nof naid before, butl subject i

following condmens:-

ay Application shall be made to the Divisional Officer or on before the 15 of Ap
in Form A given in the Appendin to these rules and the Free Pass shall be in Form B
the same Appendix.

b} There shall be only one application in any one vear commencing on ihe
fifteenth day of June and one pass for each area, i.e. Estate.

™

0} Un receipt of the application the Divisional Officer shall cause
to be made as mayv be necessary through the Divisional Forest Officer for

ascertaining whether the guantities applied for are reasonable and within t
the area 1o supply.

dy Every Free Pass shall show and cover the maximum amount of each ki

produce which is expectad to be extracted and  which the Divisional Officer consulers,
under advice of the Divisional Forest Officer, may be extracted from the area dunng the
year commencing on the fifteenth day of hmp and  ending on the 14" of June of the
following year. No forest produce different in kind or exceeding in amount allowed g
the Trec Pass shall be exported.

e) Before issue of the Free Pass rovalty, if due, shall be pmid 1o the Divisional

NN el g
st Officer on the ful quzumt},' of Forest pmdawe recommenced for extraction md no
u;ad will be made for any part of the forest produce non extracted during the currenacy

Dz the jriasn

. . . TS T S & PP [
£ Fach despacich of produce shall be accomponied by the saad Free Pass o e

corvercd and aocompaad oo seralh numbered pass rssucd By the ewner oF T ool




o

or land o which wiil be stated iu miount of produce allowed. the number and date of
the Free 1'ass issued b by the Divisional Officer and the quantity already removed out af
the total grant. The amount of ¢ m.h such dispatch shall also be entered at the time on the
tack of the Iree Pass.

ep Inothe case of forest produee from areas adjoining Rescrved or Protected
Porests such owner’s pass or Free pass shall be countersigned by a Forest Officer not
b fmx the rank of an Asst. Forestler

i} Timber and dug-outs from such aa}ommz* areas must be m\pcu& and marked

at site by a Forest Officer not below the drank of an Asst. Forester and their volumne shall

be entered by him on the back of the Free Pass.

1) Al tiinber, logs and poles other than the Reserved species shall be marked wit

1y hammer, i any, of the awner and with the forest hammer afier check by @
ticer flog = 3' {1 and upwe wds i girth over bark at the thick and and &' 1. and

upwards in ength; pole = under 3' 11 in girth over bark at the thick and and & fi_ and
upwards 1n ieng.;th.}.

1) The holder of the Free Pass and his agents shall abide by the rules in force for
the control of forest produce in transit.

H The Free pass is Hable to cancellation for hreach of the aforesald conditions or
conditions of Transit Rules. The helder shall also be lable to any further punishment

prescribed under these rules.

(1) A cony of the Free pags referred to i sub-clavse (1) (i1} above will e

(1) (i) be supplied
Fon - i e ) o
by the .f}mmont., Ofticer o the Divisional Forest Officer concerned.

2 IRANSPORTOF FOREST PRODUCE BY HILMEN JHOOMIA

{(a) Trees or timber (nonbeing of reserved species) and other forest
felled. cutl coilected or converted by Jhoomias under the Special Concession
ander Tripura gazette Notification No.3 dated 29 04 1952 paragraph 3 (b) and desired 1o
be exwracted from forest {or sale, shall in the first instance be conveyed, between the
hours of sunrise and sunse! to the nearest authorized “hat™ for such produce and shall be
deposited 1 such place as mayv be appointed in that behalf by the Divisional Ferest

\‘v’h nee it ‘i atl not be removed by the purchaser except with the pormiss
st Olficer of the Beat and afler prepavment to him of the rovalty thereon;

sion of

(b} The number and location of the authorized “hats” shall be Oxed om Gme 1o

e

bythe Conservator of Forests. Tripura and the royatties shall be those bisted b the
corient schedule of rgies,




gl

.

PO PENAL S U

IDER SECTION 42,

SERLH

ANy pors fringing any provision of the forcgom

g ruies shail be punished

b

tih
imprisonment for a term which may extend o six months, or with fine which mav cxiend
to Rs.500/- or with both, and the double of the above penaltics may be inflicied of ihe

—

offence 1s committed after sunset and before sunnse, or after prepa

ion for resistanen 10
laweful authority, or when the offender has been previoush convicied of a hke off

SRR

[ V. Namappa |
Chief Commissioner,

3

Tripus



GOVERNMENT OF TRIPURA
FOREST DEPARTMENT

4830—bL~

NOE T {44/ Fk,‘)%’x?-ﬂt’j/E?‘P—‘BO;"VCJL,H/ Dated, Agartala, the May, 2007,

NOTIFICATION

I the exercise of powers conferred by Section 41 and 42 of
the Indian Forest Act, 1927 and ull other
behalf, the Siuee @ overnimment makes
Notification No. 12 dated 29-04-1 9
namely - oo

Section enabling in this
the following Rules 1o amend
O% Issued m the Forest De partment,

“This  Rule may  be  called the Tripura  Forest Transit (Znd
Amendment) Rules, 2007

Lo In Rule 2(1) of the Pri neipal Rules after the word “No Transit
pass will be issued before the hours of sunrise and alter the
hours of sunset” following shall be inserted...-.

I exeoptional circumstances, for spectfic purpose and for
specilied  time,  the Principal  Chief Conservator of
authorize issuing of 7
recorded 1 writing,

Forests may

P/ Re-TP, beyvond sunset for reasons to be

2. D Rule 2(2) of the Principal Rules after the word

“For movement
of timber within the State,

the originating station may issue the
Lansit pass  (or movement of forest produces under the
sionaviune of the Competent Officer in this regard aiie;)win_g
transport of such forest produces [rom originating station to the
final destination within the Stare “. Following shall be inserted -

The Rauge Officer or concerned In-Charge of Wood |

Jased
Industrial Estate may issue Re TP

, for the sawn timbper originated
From notified Sawmills to final destination within  the
application of owner of the [orest
of the sawn timber,

State on

produce alter verifying the legality

It shall come into foree from the date of Notification

published m Official Gazette R
ey T
[Chaitanya Murti]
Jomnt Secretary to the
Government of Tripura.
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[ e
To
The cor, Tripura Government Press, Agartala along with
S{hvel copies for publication i the next Gazette,

- Eancio s As stated above.

Copy o
1. The Princpal Chief Conservator of Forests, Tripura, Agartala.
2.0 The Addinonal Principal Ohiel Conservator of Forests, Tripuora,
Agarrala,

3. The Chicf Conservator  of  Forests, Administration/F &
D/ Pratection.o/o the PCCE, Tripura, Agartala,

4, The Conservator of Forests, Northern /Southern/WRT/Wild
Life/ Protection/M & £ /Bocal Forestry.

5. The Dy, <onservator of Forests, HQ/P & D/Wild Lite/ Social
Forastry, «3/0 the PCCFE, Tripura, Agartala.

o The Divisional Forest Officer, Direction Division
/Sadar/Working Plan Divn.Nol & 11/ HRescarclhi/ Training/
Udaipur/ Bagala/ Gumiti/ Telinmura/

Ambassa; Manu/Kanchanpur/ Kailashahar,

The Wild Life Warden, Sepahijala/ Trishna Wildlile Sanctuary,

)

P T S
(Chaitanya Murti)
Joint Secretary to the

0 Government of Tripura.
J2//
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GOVERNMENT G TRIPURA
FOREST DEPARTMENT

:'J,Z-j /C}
No T eddy FOR-G6/ VP90 vOLA é’«‘é ES T 8OO Dated, Agartala / 120

NOTIFICATION

In the exercise of powers conferred by the Scetion 41 and 42 ol the Indian Forest Act,
1927, and all sections enabling n this behalt) the State Government makes the following Ruales
to further amend  ~The Tripura Forest Transit Rules, 19527 (herem-alter referred W as the

Privcinal Rules) namely-

i. Short title and conuneneement:-
{1) Phese Rules may be calied “The Tripura Forest Transit (47 Amendment) Rules,
20127,
(v Toshall come into foree from the date of its publication in the offiewd gazetie.
I Amendment of Rule 2:-

In the sub-rule (2) of the Ruale 2, after the woeds " The transit passes are to be signed by

the tssuing officer with his name i capital Tetters o the bracket under lus signature with clear

official seal”, the following shall be inserted “Provided that the above restriction for issue of re-

transit pass shall not be applicable in case of stone boulders/ stone chips originated from Assam

and Peoples” Republic of Bangladesh, The Range Oliicer/ Beat Officer having jurisdiction over

the arca may issue re-transit pass altor satistying himeelf that there 18 no tlepality and theye 18 no
dues pavable to the Govtl tor such produce™

By order of the Govermnor,

. S /
/’?%ﬂ Secrelary

Government of Tripura

The Manager. Tripura Government resss Agatala along with 5 copies of the
Notficanion for armnging tmmediate publication in the gazette, and also to send 250 copies of

the gazette issue to the POCE, Tripura for wide cirenlation.

Contd.. P72
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Clopy o

@ i rincipal Chicl Conservator of Forests & Head of t

P& Survey/T

rof Forests, He.
» Wost/North/Dhade/South,

................................

Trishna/Sepahijala,

1. 1i

2. The

3. The

4. The Chief Conservator of Farvests, P&D /W
5. The Conservaior of Forests, Bstt, & HRID,
6. The Dy, Conservator

7. The District Forest Otficer

. The Divisional Forest ('H'l“mu.ta::i'

9. The Wildiife Warden,

10, The Ranve Officer

H1, The Beat Officer

he Forest Foree, Tripura,

Principal Chief Conservator ol Forests & Chiel Wildlife Warden, Tripura.
w AddL Principal Chicet Conservator of Forests, Protection/PED/APR.

erritorial,

(mwﬁma Wt of inaum



No.1046 Registered No. N. E. 930.

TRIPURA GAZETTE

Published by Authority
EXTRAORDINARY ISSUE

Agartala, Thursday, June 13, 2019 A. D., Jyaistha 23, 1941 S. E.

PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

Government of Tripura
Forest Department

No.F.7(135)/For/FP-2015/8426-477 Dated, Agartala, the 10th June, 2019.
NOTIFICATION

In exercise of the powers conferred by section 41,42 and 76 of the Indian Forest Act, 1927
and read with the Gazette Notification No.5 dated 08/01/2018 on Indian Forest (Amendment) Act,
2017 issued by Ministry of Law & Justice, the State Government makes the following rules further
to amend the Tripura Forest Transit Rules 1952 (here-in-after referred to as the Principal Rules),
namely :

1. Short title and commencement :
(i) These Rules may be called “ The Tripura Forest Transit (5th Amendment) Rules, 2019,

(if) They shall come into force from the date of its publication in the Tripura Gazette.

2. Amendment of Sub-Rule (1) of Rule 1:

In sub-rule (1) of Rule 1 of the Principal Rules, after the expression except under paragraph
127, the expression “and Rule 12 A” shall be inserted.

3. Atter rule 12 of the Principal Rules, the following new rule shall be inserted-
“12A. Transport of Bamboos and Bamboo Products:

() In respect of bamboos grown in private forests and plots, the owner may remove the same
only on obtaining a Bamboo Pass in Form F1 (yellow colour), appended to these Rules, issued
by the Beat Officer, on an application (in a prescribed format) made to him by such owner.

(i) In respect of bamboos grown in any land, other than private forests or plots, the Beat Officer
or the Member Secretary of the Joint Forest Management Committee (JFMC) may issue the
Bamboo Pass in Form F2 (green colour) appended to these Rules, on receipt of payment of
charges due to the JFMC, Biodiversity Management Committee (BMC) and Tripura Biodiversity
Board;




4.

Tripura Gazette Extraordinary Issue, June 13, 2019 A. D

(i) For exporting green bamboos outside the State of Tripura, Bamboo Pass may issued by
the Sub-Divisional Forest Officer, in Form F3 (blue colour) appended to these Rules, on an
application made to the Sub-Divisional Forest Officer and such pass shall be considered as
the national permit.”

(iv) No restrictions on movement of finished bamboo products or value added bamboo products
No.G.P../T.P. shall be enforced.

This will be effective from the date of its issue.

By order of the Governor,

Shivanand S. Talawar, IFS
Joint Secretary to the
Government of Tripura.
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Application for Bamboo Pass (Yellow Colour) for Felling and Transit of Bamboo from
Jote land

To

The Beat Officer (Concerned)

................................ Range

............................... Sub-Division

.................................. District.

Sir,

Wittt inhabitant(s) Of...........ccccc in
P S e are the legal jotedar/allotter/owner of the land
C.S.PIOtNO.....cccvtvieeeeeeee e, Khatian NO...............ccccunneee. MOUJ..eeeeiieeeiiiciiieeeee e,
The CS PIOtNO....veeiiiiieeieeeeec e, has the Standing.............cccccccviviieeeeeeeeene. No. of
Bamboos. The name of Bamboo SPECIES iS........ccovuiiieiiiiiie e and number
of Bamboos to be extracted and transported is ..............oceeeeeiieiiiiccnnns Nos.

The Plot boundaries are as under

The related certificate map, parcha and photograph of the undersigned is enclosed. The Bamboo
Pass (Yellow Colour) may be issued for Felling and Transit of bamboo from my jote land.

Hereby | declare that no bamboo is extracted outside the above mentioned plot.

Yours faithfully,
Enclo:Certified Copy of Map Jotedar
Certified Copy of Parcha Resident Of........coooeveceeeeeeennn

One Photo of Jotedar
Photo Identity Card

The Signature of the jotedar are attested & done in my presence:
Beat Officer (Concerned):

Printed at the Tripura Government Press, Agartala. 6
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PART-- | --Orders and Notifications by the Government of Tripura,
the High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
FOREST DEPARTMENT.

No.F.7 (135)/For/FP-2015/Part-11/25950-999 Dated, Agartala, the 11th October, 2021.

NOTIFICATION

In exercise of the powers conferred by section 41, 42 and 76 of the Indian Forest Act,
1927, the Government of Tripura hereby makes the following rules further to amend the Tripura
Forest Transit Rules, 1952, here-in-after referred to as the Principal Rules, namely:

1. Short title and commencement:-

i) These Rules may be called the Tripura Forest Transit (6th Amendment)
Rules, 2021.

i) They shall come into force from the date of their publication in the
Tripura Gazette.
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2. In the principal rules, for rule 12A, the following rule shall be substituted,

namely :-

“12A. Transport of Bamboo and Bamboo products :

(i)

(ii)

(iif)

(iv)

(v)

Bamboo grown in non-forest land are exempted from royalty and Bamboo
Pass.

Extraction of Bamboo grown in forest land are also exempted from royalty,but
will require payment of 5% of purchase price as contribution to the local JFMC
revolving fund. In addition the statutory access and benefit sharing fee shall be
collected @ 3% of purchase price from traders and @ 5% of purchase price
of bamboos from manufacturers as per notification dated 21st November, 2014
for “Guidelines on Access to Biological Resources and Associated Knowledge
and Benefit Sharing Regulations,2014” of National Biodiversity Authority. MoEF
& CC made under the Biological Diversity Act, 2002, The local Forester/
Forest Guard may issue the bamboo pass in Form F2 (green colour) appended
to these Rules, on receipt of payment of charges due to the JFMC, Biodiversity
Management Committee (BMC) and Tripura Biodiversity Board (TBB).

For exporting green bamboo outside the State, no pass may be necessary.
However, if a person exporting bamboo outside the state needs such a pass,
bamboo pass may be issued by the Sub-Divisional Forest Officer/Wild Life
Warden, in Form F3 (blue colour) appended to these rules, on an application
made to the Sub-Divisional Forest Officer/Wild Life Warden and such pass
shall be considered as the national permit.

No General Pass (GP)/ Transit Pass (TP)/ export duty shall be enforced for
felling and transportation of bamboo within and outside the State.

There shall be no restriction on movement of finished bamboo products or
value added bamboo products”.

3. Form F1 appended to the principal rules shall be omitted.

By order of the Governor,

Shakti Kant Singh
Additional Secretary to the
Government of Tripura.

Printed at the Tripura Government Press, Agartala. 92
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PART-- |--Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
FOREST DEPARTMENT

No.F.7(44)/FOR/FP-14/1824-890 Dated, Agartala, the 11th April, 2022.

NOTIFICATION

WIIIEREAS, The MMinistry of Environment & Forest, Gol has developed
Mational Transit Pass System (NTPS) for hassle-free movement of forest
produce throughout the country.

AND WHEREAS, all the. States are to adopt the NTPS for hassle-free
moverment of timber and other forest

produce, especially inter-State
mowvernent.

NOW THEREFORE, In exercise of the powers conferred by Section <41
and 42 of the Indian Forest Act, 1927 (XVI of 1927), the State Gowvernmment
makes the following rmales to amend the Tripura Forest Transit Rules 1952(
here-in-after referred to as Lthe Principal. Rules), namely :-

1. Short title aq;&d' commencement:-

(i) These Rules may be called The

Tripura Forest Transit (7t
Aomendment) Rules, 2022,

[ii) It shall come into force from the date of its publication in the official
gazctic.

2. Amendment of Sub-rule (1) of Rule 22 :-

In the Sub-rule (1) of Rule 2 of the principal Rules, the expression
“free of any charge” shall be substituted with the expression “fees charged

should not be more than Rs.50/-(Rupees Fifty) per TP which will be
separately notified by the Forest Department,”™

3. Amendment of Sub-rule (1) of Rule 3: The following shall be added
after the existing prowvision of Sub-rule (1} of Rule 3 of Principal Rules “or
electronic Transit Pass/s,No Objection Certificate issuwed through online
Natiornal Transit Pass System. The Transit Pass/No Objection Certificate
shall be issued by a Forest Officer or a persorn duly authorized under these
rules or by ondine Natiornal Transitt Pass System electrondically. The
Electronic Transit Pass/No Objection Certificate issued through online

National Transit Pass Systerm (WTPS) shall also be valid within the State of
Tripura arnd other States,” UTs of the country”.

This is in cancellation of earlier Notification No.F.7(44)/FOR/FP-
14f1324-391 Dated O7 /04 /2022,

By order of thhe Gowvernor

< —
v
AN
(Shak ant Singh)
Additional Secretary to the
Government of Tripura

Printed at the Tripura Government Press, Agartala.



